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Legislatures of the States. This pro-
vision was made ait a time when 
Union Territories did not have their 
-0wn Le&i,slati ve Assemblies. In the 
present circumstances howeve,r, this 
provision is objectionable, anomalies 
and unfairly discriminates against 
the elected members of 1the Legis-
latures of the Union Territories and in 
fact operates against the people of 

tboae territories who are in a substan-
tial measure deprived of their demo-
.Cratic right to choose the President. 
The Presidency is indeed a Constitu-
tional office which symbolises the 
unity of the country and its commit-
ment to the democratic process. I, 
therefore, call upon the Government 
to introduce necessary legislation so 
that Artical 54 of rthe Constitution is 
amended and this disqualification does 
not any longer ~  to the elected 
members of the Legislative Assemb-
lies of the Union Territories. 
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EYES (AUTHORITY FOR USE FOR 
THERAPEUTIC PURPOSES) BILL 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN ... 
KARANAND): I beg to move:• 

That the Bill to provide for the -
use ol eyes of dece ased persons ~o  

the therapeutic purposes and f.iar 
matters connected therewith, be 
taken into consideration." 

Mr. Deputy-Speaker, Sir, The 
:Eyes (Authority for Use for Thera.peu-
rt:ic Purposes) Bill, 1980 has been in-
troduced in this House on 1st De<:em-
ber, 1980 and it seeks to replace the 
Bombay Corneal grafting Act, 1957 as 
extended to the Union Territory of 
Delhi in 1964. 

For quite some time, eyes o deceas-
ed persons are being used for surgi: -. 
cal operations and trans-pla tations in 
the Union Territory of Delhi mainly 
in the All India Institute of r-.:Iedic J 
Sciences and in the Lok Ns:;y:;ik Ja.ya-
prakasb Na rain Hospital. The working 
of the Bombay Corneal Grartins Act, 
1957, has however revealM some defi-
ciencies. 

Under the Bombay Act, ej•es can be 
removed by any registered medical 
practitioner practising any system of 
medicine and recognised as ~.  

medical Practitioner. 

PROF. MADHU DANDAVATE 

(Rajapur): They can be removed even 
in Bhagalpur Jail. 

*Moved with the recommendation of the President. 
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SHRI B. SHANKARANAND: Since 
the removal and preservation of eyes 
require special skill and special f aci-
lities, it is considered necessary to en-
sure that only qualified Registered 
Medical Practitioners under the Indian 
Medical Council Act and who have 
either post-graduate qualification in 
Ophthalmology or have adequate ex-
perience and traini11i1g enuclea1tion 
procedure are permitted to remove 
eyes from the bodies of the deceased 
persons. 

Though the Bombay Act provides 
for the removal of eyes from bodies 
in certain hospitals or medical or 
teaching institutions for therapeutic 
purposes, with a view to respecting 
the wishes of the relatives of the 

- - deceased persons concerned and giving 
them an opportunity to claim the 

·•bodies, it is considered appropriate to 
prohibit the removal of eyes from 
bodies till such time as they do not 
get damaged and also wait even beyond 
that period in cases where there is 
some possibility of tl:le body being 
claimed by the relatives. Provisions 
for this and also for the removal of 
eyes from the dead bodies of the per-
sons if he/she so authorises at any 
time before his/her death either in 
writing or orally in the presence of 
two or more witnesses, at least one of 

- whom is a near relative, have been 
made in the Bill. 

The Bill also gives authority for 
the removal of eyes in the case <•f un-
claimed bodies in any hospital, prison, 
nursing home or other such institution, 
with adequate safeguards. 

The Bill also provides for removal 
of eyes from the body of o person 
whose death is caused by accident or 
by any other unnatural cause and the 
dead body has been sent for post 
mortem examination for medico-

• legaJ. purposes. 

Subsequent to the introduction of 
the Bill in December 1980, it has been , 
considered that we should also utilise 

purposes) Bill 
this opportunity to provide in the 
Bill for the removal of eyes from bo-
dies of a perSl)n who has donated the 
same for pathological investigation 
and for research purposes. 

I will therefore, be moving an 
amendment for this purpose to pro-
vide for the removal of eyes in such 
cases also. 

As the House is aware, among the 
large number of blind and visually 
handicapped persons in this country 20 
to 25 per cent' of them are said to 
have corneal blindness. It is rc·ughly 
estimated that about two million 
cases can be helped by corneal graft-
ing operations. The Government of 
India, fully realising the importance 
and magnitude of the Problem and 
economic loss arising therefrom, have 
launched the National Programme for 
Control of Blindness, which is also 
of the items included in the 20-Point 
Programme of the Prime Minister. 

The cases of corneal blindness can-
not be treated or cured ty any other 
method but by corneal grafting opera-
tion. The advancement in science 
has now made it possible that the 
cornea or the eye removed after the 
death of a person can be priJcessed 
and used for this transplantation ope-
.ration with a fair degree of success. 

According to in!orm:ition, apart 
from Maharashtra, similar enactments 
for corneal grafting are pns:ed in t he 
States of Ha ryana, P unjab, K arnataka 
Madhya Prad sh , Uttar Pradesh, 
Andhra Pradesh, Gujarat, and 
Chandigarh. 

SHRI SOMNATH CHATTERJEE 
(Jadavpur): West Bengal also has 
p/assed. You do not keep the infor-
mation correctly. 

SHR1 B. SHANKARANAND: Now 
I accept the information. 

SHRI SOMNATH CHATTERJEE: A 
Select Committee has gone into it. 
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SHRI B. SHANKARANAND: It is 
my h that 1he ena tment (\f this 
Bill will be emulated hy the States 
where such legislation is yet to be en-
acted. 

With the e words, I commend the 
Bill for the consideration and passing 
by this H ouse. 

15.29 hrs. 

I Mr. Speaker in the Chair] 

MR. SPEAKER: Now, the Mction 
moved: 

''Tha the Bill t o provide for the 
use of eyes of dece::.ised persons for 
the therapeutic purpuses and for 
matters connected the rew i  h , be 
·· · ~  in lo  considerat ion.' 

15. O hrs. 

DISCUSSIO RE. A TlR.OCITIES BE-
ING COMMITTED ON SCHEDULED 
CASTES IN TAMILNADU. MAHA-
RASHTRA, UTT AR PRADESH, 
BIHAR AND OTHER PARTS OF THE 

COUNTRY. 

MR. SPEAKER: Now we take up 
discussion under r.ule 193-atrodf.ies 
being committed on th Scheduled 
Castes in Tamil Nadu, Maharashtra, 
U.P ., Bihar and other pa ts of the 
c-ountry. 
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